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SHRIMATI BIJOYA CHAKRA-
VARTY; I am on a point of order.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I will allow from
this side also. (Interruptions).

SHRI SATYA FRAKASH MALA-
VIYA: Political murders are taking
place in U. P. and Rajiv Gandhi...
(Interruptions).

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Virendra
Verma also can speak (Interrup-
tions).

SHRI SATYA PRAKASH MALA-
VIYA: This is a violation of our rules.
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- SHRI MIRZA IRSHADBAIG: You
cannot stop us. (Interruptions). '

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I will give oppor-
tunity to speak to this side also,
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): According to the
situation that develops in the House,
the Chair can decide. 1 want smooth
conduct of the House. (Interrup-
tions). Women Members are very
much agitated. I have to see that
they are given an opportunity. (In-
terruptions), Shrimati Sudha Vijay
Joshi. (Tnterruptions).

WY T gRE (SO S V) ¢
sfraq, g T a7 fawg 7., ..
(swaan=) .
THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): You cannot tell
me. You go to your seat and speak.
(Interruptions). 1 now adjourn the
House for 15 minutes,

The House then adjourned
at twenty wminutes past
twelve of the clock.
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The House reassembled at thirty-

nine minutes past twelve of the clock.

[The Vice-Chairman (Shri
Desai) in the Chair.]
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REFERENCE TO THE PROCEDURE
FOR ALLOWING SPECIAL MO-
TIONS—Contd.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI); Mrs. Sudha
Joshi. ..
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THE MINISTER OF STATE IN
THE MINISTRY OF PARIAMEN-
TARY AFFAIRS (SHRI M. M.
JACOB): Sir, I want t6-make two or
three points in this connection.

First of all, Special Mentions in this
House are based on precedents fol-
lowed here ang there is no special
rule for a Special Mention. But the
precedent is to give it before 10
o'clock, whatever notice you have
to give. But there are occasions in
this House—and there have been
occasiong even ip this very same
session and in the previous session—
when Members come with some ur-
gent and important matters, even at

rithe time when the Chairman is
sitting in the  Chair... (Interrup-
tions) ...

SHRI SATYA PRAKASH MALA-
VIYA: He hag refuseq and he has
never allowed ... {Interruptions) ...
The Chairman might have been
approached. But he has refused...
(Interruptions) ...

SHRI M. M. JACOB: I am coming
to that; I am coming to that only.

So, Sir, the Chairman has the
power to allow a Special Mention,
even suspending the normal rules, if
‘there is a provision under Rule 267.
But, Sir, in thig case, there ig no rule
actually to be suspended also,
8n, the Chairman has the right to
allow a Special Mention at any time
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Mentions
when the Chairman decides to allow
it. So, in this case, the Chairman or
the Vice-Chairman now occupying
the scat, hasg the right to allow a
Special Mention.
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SHRIMATI JAYANTHI NATA-
RAJAN (Tamil Nadu): Sir, I am on -
a point of order... (Interruptions)....

THE VICE-CHAIRMAN
JAGESH DESAI): No,
(Interruptions) ...

(SHRI
please. ..

SHRIMATI JAYANTHI NATA-
RAJAN: We are not taking any
political advantage (Interrup-
tiong) ... We are concerneq about the
death of a woman...(Interrup-
tions)...We are not taking any
political  advantage (Interrup-
tions)...I won't agree with that,
This is unfair, He is imputing mo-
tives. .. (Interruptions) ...
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): No, please...
(Interruptions) ...

SHRIMATI JAYANTHI NATA-
RAJAN: A woman has bcen mur-
ders. .. (Interruptions) ...The grand-
daughter-in-law of a person has been
murdered. We cannot make any
mention of it?...(Interruptions)...
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SHRIMATI JAYANTHI NATA-
RAJAN: We are not making any
political capital... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Let ug not men-
tion that now. You just tell what you
want. .. (Interruptions) ...
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SHRIMATI JAYANTHI NATA-
RAJAN: You cannot allow him to
speak  like that, Sir... (Interrup-
tions) ...

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): No, please... (In-
terruptions)...Yes, Mr, Gurupada-
swamy.

SHRI M. S. GURUPADASWAMY:
Sir, I do not want to say anything on
the issue raised. I am only on the
procedure side.

Sir, just now I have heard Mr. Ja-
cob saying that under special
circumstances the Chair hag got the
discretion to allow any mention to be
made in the House. It is true that
under extraordinary circumstances,
when the House is exercised on an
issue, the Chair has been requested to
depart from the traditions and the
conventionsy and I am aware of that.
But here i8S a case where the matter
comes directly under the State Gov-
ernment. I am not arguing on that
at all. 1 know the feelings, Sir,...

for allowing Special
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ings. because I am also exercised,
But, Sir, I am only commenting on
the submissiong made by Mr. Jacob.
I do not think that at any time in the
past 5 Special Mention was permitted
just by the Chair. Many issues have
been raised I know. But I do not
think that any Special Mention has
been permitted by the Chair on the
spot, without giving notice. This is
for you. This is for future guidance
also. It is for you to consider whe-
ther Special Mentions can be allowed
without a formal notice being givenr.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): T have heard both
the sides. | Scmetimes if a situation
arises in stth manner, thepn for con- -~
ducting smooth functioning of the
House also we have to make some
kind of adjustment. In the past also
even a Special Mention was converted
into g full debatﬂ

SHRI SATvYA PRAKASH MAILA.

VIYA): That is a different point.
THE VICE-CHAIRMAN  (SHRI
JAGESH DESAD):) And secondly.’

women Members were so much agstat-
ed. Then I thought that it ig better
that it should be allowed, and from
this side also some Members should
be allowed. But this should not bc
taken as a pPrecedent. Bug the situa-
tion wag such. Then I thought that
1 should discuss it with the leaders
of the opposit'on also. I think we came
to sOme conclusion that one will be
allowedg from this side and one from
that side. Ag such, please allow me
to proceed like this. I ask Mrs. Sudhs
Joshi to speak. ‘
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VICE-CHAIRMAN  (SHRI
I have alowed

THE
JAGESH DESAI).

(Interruptions) ...I know the feel- | this.



